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IN THE CENTRAL ADM!NISTRATIVE TRIBUNAL

ERNAKULAM o
N o
0.A. No. 252 1990 et )
DATE OF DECISION_2223+°1
'
Te S. Sunil Kumar _ Applicant (s) ,
Mr ' "'O' Ve Radhakpishnan Advocate for the Applicant (s) -
Versus \
Agsistant Supdts of Post Of£idRegpondent (s)

Trichur South Sub DlVlSlQn, Trichur-1 and others

’

oTo ollle 1im. ‘ .
Mrw P M_ Iorahim Khan . ____Advocate for the Respondent (s)

CORAM: | ' | *

/.

The Hon’'ble Mr. Se P_O MU'KERJI' VICE CHAIRMAN

The Hon'ble Mr. N« DHARMADAN, ,JUDICIAL MEMBER

- Whether Reporters of local papers may be allowed to see the Judgement ?\/e/
To be referred to the Reporter or not? WA
Whether their Lordships wish to see the fair copy of the Judgement ? | 8]
To be circulated to all Benches of the Tribunal? 14 -

pPwNS

 JUDGEMENT

MR. N. DHARMADAN, JUDICIAL MEMBER |

' -;The.applicant'is a working'Exﬁra Departmental Delivery
aAgent (for short EDDA), Perinjeri Branéh Post Office on a
provisional basis. He is aspiring for becoming a feguiar»

EDDA in the same Post QOffice. 'The,firsti respondent ﬁotified

the vacancy of EDDA, Perinjeri and invited names from the
second respondent the Employment Officer, Trichur. In

Annexure A=3 notlce issued by the Employment Officer, the

8

fol&owxng restrlctlon has been lncorporated for ellglblllty.

"..... candldates who have passed atleast SSIC,

: petween the age of 18 and 60, knowing Cycling,
permanently residing within the delivery jurisdiction
of Perincheri Post Office, who have current
registration at Trichur. Dlstrlct Employment Exchange
and are willing to prov1de securlty of at least

b : for Rse 2000 ooo“’ . : .

So-only SeS.LeC. passedf9a@didatgs;§lon@.can"be sponsored

- g}// by the Employment Exchange.
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2e The complaint of the applicant is that the relevant

" rules for selection provides a minimum educational

qualification of Eighth standard.for the selection and

- appointment of EDDA. The applicant has studied upto SSIC.
‘Though he is quaiified under  the rules,'he is prevented
- from either applying or from being considered for regular

'ap901ntment because of the restrlctlon of pass in the SSI1C

included in the notice ' Annexure A-3. Because of the

‘restriction it is understitod that %xx . persons passed in

- the SSIC will alone be sponsoréd by the Employment ExChange

for selection. Accordingvto the applicant he is denied
the opportunity of being considered for selection even

in spite of the fact that he is working as EDDA in the
same Bréndhypost Office:and fully Gualified under ﬁules.
3. Today when the.case wasbtaken'up for hearing,
the learned counsel for'ﬁhe applicant submitted before us
that identical questién.came-up for consideranion in d.A.

957/90 and this Tribunal allowed the O.A. and directed the

respondents to consider the claim of candidates who have

the minimum qualification namely Eighth Standard. He

submitted that this casé can be disposed of following

the'judgment in O.a. 952/90& ThlS is not dlsputed by the

learned counsel for the respondents.
4e Accordlngly we follow the Jjudgment and allow the

O.A. to the extent of quashing Annexure A-3 notification

restricting the éandidates for selection as persons who

’haVé.Passed SSLc;:»We‘makéyit’diear‘: that candidates who

have got the minimum sténdard of Eighthnclass can also be
considered notwithstanding the noﬁification} We also
direct'the respondenté-ﬁo’consider nhé applicant;also
for ihe’reéular selection of EDDA,:Perincheri Branch Post

Office along with others sponsored by the Employment Exchange
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- Till such a regular éeleciion and appointment in accordance
with law xxxngXX the applicant shall be allowed t§
continue as p?;visional~hand. It goes without saying

that the applicant will be regularised if hg is selected
for appointment in the post. |

”5." The application is diSpO§ed as above. There will

be no orders as to costse.
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(N+ DHARMADAN) _ (S« P. MUKERJI)
JUDICIAL MEMBER'. ' VICE CHAIRNAN
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